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Shri Kuldip Chander Sharma «««fpplican
VS .
Lt.Geverner & Ors. «. «He spendent
ks 22‘1
T : ik
Hen'ble Shri J.P. Sharma, Member (J)

FQI‘ the A)Pll_ant «eednNri Sarves 338 L

Fer th@ Respendents .. .Nene

1. Whether Reperters ef lecal papers may be allewec
te see the Judgment?

N

. Te be referred te the Reperter or net?

JUDGMENT
IThe gplicant, a Trzined Graduate Teacher was sope inted
in 1952 in Delhi Administratien and he retired en superannuatien
-3 a@s Principal enl5.11.1989, but he was re-empleyed ti 31 .3.199¢(

Since he was state award winner, se he made a represent at ien

that by virtue ef the circular of the Delhi Administratisn. he
is entitled te extensien of service fer a peried of ene year
initially and fer the same, he applied en 14.3.1990 and t
pplicatien was duly recemmended by Directer eof Educ st ier

fer extensien of service till 15.11.1990. Hewe ver, applic ant
was net given any infermatien er reply te his representatisn an
ne was ultimately relie ved en31.10.1990 when the appl icant file
OA 2287/90 in which an interim erder was issued under wh i h the
@pplicant centinuecd te werk with th¢respendents till 15.11.1991 .

was de cided by the Principal Bench, Central
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respendengs fer issuing apprepriate erders fer ey .

the rvice of the gpplicant till 15.11.1991 ai
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2. A netice was issued te thelrespendents en admissien en
1.9.1992, returnable on 28.10.1992. The departmental

representative gpeared en 28.10.1992 and prayed fer feur

weeks' time fer filing the reply and the matter vas
adjeurned te 24.12.1992. On24.12.1992, nene appeared fer the

respendents and thellearned ceunsel has been heard en amissien,

< Subsequently Ms.Asheka Jain dpeared en behalf eof the
respendents in my chamber and stated that she intends te file
the reply. But since the arguments had alre ady been heard en
admissien, the reply was net censidered necessagy in the

cigcumstances of the case.

4. In thigapplicatien, the @plicant has prayed fer the

grant ef interest en the arrears of salary which have alre ady

been allewed te him in the ear]jer @pplicatien.- OA 2287/90
decided en 8.1C.1991 and g Cepy ef the judgment eof the same has
been annxxed te the spplicatien at p-1l of the paper besk,
The spplicant in the dplicatien alse alleged that he alse me ved
a CLP and the same has been dismissed when the re spendents have

paid the arrears of sélary, etc. which gees to shew that the
judgment has been fully satisfied. Under Sectien 19(3), the

Tribunal has te sastisfy itself that the dplicatien is a fit case

fer adjudicatien er trial by it and if it is se, then the same

v o ifbnin
b
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has te be admitted, but if the Tribunal is net se satisfied, it may
summarily re ject the applicatien after rece rding its reasens.

In the present case, the applicant has ne c ase fer adjudicatien
at all. He has earlier filed OA 2287/90 fer extensien ef

sergice frem 16.11.1989 te 15.11.1991 and thesame has been allewed
with all c-ﬁnse'quential benefits ef sal ary etc., even te the

extent ef drawing revised pensien as per extensien ef service fer
twe years after the nermal d ate ef superanmnuatien since the

applicant has been state award winner. In the said judgment if
the applicant was sure te get interest, then the CCP which he has

filed 110/92, he sheuld have pressed the same. Moresve r, in amether

CA 468/91, the gplicant has prayed difference of w ages between

the pensien and the salary fer the peried frem 16.11.1989 # 15.11.199L

The said petitien was alse allewed and if the ®plicant has any
grievan @ unsatisfied, he sheuld have raised the same in any ef
the abeve Original Asplicatiens er ult imately in the CCP Ny .110/92.
It is net epen te the dplicant te ceme again and again fer the
same relief when ence the issue has been adjudicated upen finally.
The award of interest was in the discretien ef the Bench at the
time deciding the earlier dpplicatisns of the spplicant and it is
netepen te the gpplicant new ® agitate that issue sep arately by
anether present OA. In view of this fact, the present applicatien

dees net make eut a case for admissien. The Original Applicatien
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